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Title: Reference made in the House by the Speaker on the occasion of World Disability Day.

MR. SPEAKER: Hon. Members, today is being observed as the World Disability Day. This occasion calls for recognition of the
indomitable spirit of the disabled people and expression of our solidarity with them in their endeavours to achieve self-reliance
and economic independence.

On this day, let us reiterate our resolve to strive for ensuring equal opportunities and rights for the differently abled persons.

It is not my fault that we are sitting three or four minutes late. I hope, this will not be repeated any time, in future that in
the morning, we have to wait for the quorum to be there.

(Q. No. 241)

SHRI N.S.V. CHITTHAN : Mr. Speaker, Sir, in order to give focus to issues relating to women, our UPA Government has created
an independent Ministry of Women and Child Development. More than 42 laws related to women administered by various
Ministries are either passed or under the scrutiny of our Government. Some of them are: The Protection of Women from
Domestic Violences Act, 2005; The Hindu Succession Act, 1955; prohibiting arrest of women after sunset; steps are being
initiated to eliminate female foeticide; amendments are also considered to Dowry Prohibition Act, 1961; Foreign Marriages Act,
1961; The Plantation Labour Act, 1951. ...(Interruptions)

MR. SPEAKER: What is your question?
SHRI N.S.V. CHITTHAN : I am coming to the question.
MR. SPEAKER: Please do!

SHRI N.S.V. CHITTHAN : Our UPA Government's prestigious Act, the National Rural Employment Guarantee Act, 2005 is
focusing the impact of Government spending on the welfare of women. One-third reservation for women in legislatures has been
madea€]| ...(Interruptions)

From the statement laid on the Table of the House, it is noted that 5.18 million women were employed per year. During 2004-
05, about 61.8 per cent of women workers were illiterate.

MR. SPEAKER: All these figures are there in the reply. You need not quote them here.

SHRI N.S.V. CHITTHAN : What steps the Government would take to educate them? In the funds allocated for 2004-05, it was
Rs.2,500 lakh; but in 2006-07, it has been reduced to Rs.1,600 lakh and only Rs.1,597 lakh has been released. [r1] What are the
reasons for the sharp decrease in allotment and release?

MR. SPEAKER: You have put two questions together!

SHRI OSCAR FERNANDES: The effort is to provide technical education to women. We have definitely earmarked not only funds,
but institutions are also giving special training to women in the country through the ITIs that come under my Ministry. Our effort
is to at least reserve 30 per cent of the jobs for women under the Rural Employment Guarantee Scheme which is achieved too.
There is no dearth of funds; it is only the spending of the money by various States that has been granted the necessary
resources.

SHRI N.S.V. CHITTHAN : The cost of living is increasing day by day, both men and women have to work and earn for the
planned maintenance of the family. While our women are ready even to serve the army, there are specific areas like education, IT
sector, food processing, computers, etc., where women can be absorbed in large numbers. As the earmarking has been done for
women in NREG Scheme, as the hon. Minister has just mentioned, may I ask through you, Sir, will our UPA Government initiate
steps to give more than one-third reservation in specific jobs as women are more than 50 per cent of our population and what
are the steps that it would take to encourage self-help groups to run entirely by women?



SHRI OSCAR FERNANDES: The entire effort is to encourage self-help groups in the country; though it has been our endeavour to
have 50 per cent reserved for women, it has crossed the limit of 50 per cent; and about 80 per cent of the self-help groups are
run by women and very efficiently run, at a lower rate of interest. This is progressively moving and women are taking benefit. As
I have already stressed, our entire effort is to empower women through technical education. The figures with respect to
education will also show that a large number of women are progressing in eduation.
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MR. SPEAKER: You have said it. It is a very good question; let him reply.
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SHRI OSCAR FERNANDES: Our Government has started gender budgeting and all the Departments of the Central Government
have been given directives, that whatever money we are spending, there should be a definite allocation for spending on women.

About the literacy rate, in 2001, the overall literacy rate was 65 per cent with female literacy rate at 54 per cent and male literacy
rate of 75 per cent.

SHRIMATI ARCHANA NAYAK : May I know from the hon. Minister of Labour and Employment as to what is the future planning
of the Ministry to create more job opportunities for women because getting the highest professional qualification without a job
will make them feel insecure in their lives. [msoffice2]

SHRI OSCAR FERNANDES: As I have already narrated, the best way to empower women is through education. To tell you the
fact, I had visited the Delhi University Canteen and found only women in the canteen. When I asked them why is it that more
number of women are there in the canteen, the girls told me that they had come through merit. If you go through the Delhi
University you will find more number of women in the colleges because of merit. Through primary education we have been
empowering women and today, women are reaching the top.
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SHRI OSCAR FERNANDES: In the organised sector women are getting their due because of merit. In the unorganised sector, as I
have narrated, we have got various schemes under which women are getting employment. If you want, I would narrate all such
schemes.

MR. SPEAKER: The details are there. If you like, you can lay it on the Table of the House.
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SHRI OSCAR FERNANDES: We have introduced schemes whereby unskilled women and even the general category of people are
provided skills. Even the technical schools, like the IITs that we have, we are trying to give them assistance with domestic



funding, World Bank funding and through institutional funding so as to upgrade them to world level schools of technology. When
this kind of education is provided, we can provide more employment opportunities to our women.

SHRIMATI C.S. SUJATHA : As a result of the overall changes in the economy, women employment share has increased in both
industrial and service sector. In view of the above, whether the Government of India is considering any amendment in the
Factories Act which restricts the presence of working women in the premises of industrial establishments after 7.00 p.m.? If so,
what mechanism is going to be evolved by the Government to guarantee the safety and security of the working women?

SHRI OSCAR FERNANDES: We have relaxed the working conditions for women in factories so that they get equal opportunities
with the condition that they are fully protected. Special facilities like rooms are provided for them in the factories.

MR. SPEAKER: Q.242. Shri G.M. Siddeswara — Not present.

Q.243. Shri Jivabhai A. Patel.

( Q. No. 243)
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MR. SPEAKER: What are you doing? Put a question on soil testing.[r3]
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SHRI SHARAD PAWAR: Sir, the question is specifically about soil testing.
MR. SPEAKER: Yes. That is what I was saying.

SHRI SHARAD PAWAR: Sir, if the hon. Member wants specific information about Mehsana District, I have no objection. I will
collect that and forward it to the hon. Member.

MR. SPEAKER: You are entitled to say that. You can ask your second supplementary relating to the main question.
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SHRI SHARAD PAWAR: Sir, as the hon. Member has said, there are 651 soil testing laboratories and out of them 134 are maobile.
We had collected some of the samples. In the year 2006-07, 70 lakh samples were collected and detailed report was given to the
farmers. If the hon. Member wants any specific information or if he is having any specific question, he can write to me, I will take



appropriate action.
MR. SPEAKER: Please relate your questions to the main answer.
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SHRI SHARAD PAWAR: It is a State subject and the State Government takes the decision as to what money should be charged.
cralyedtar siferer eRcor b oo Brue Riffies vamve adl 3

SHRI ADHIR CHOWDHURY : Sir, according to the Swaminathan Committee Report, it has been suggested that in future we have
to devise the way of using less land and more productivity. In that regard, soil test is an important ingredient. Already, nutrients
of the soil have been decreasing in various parts of our country.r41 Sir, may I know from the hon. Minister whether, as per
reports of soil testing, the level of soil nutrition has decreased in the States where Green Revolution was started.

SHRI SHARAD PAWAR: The major States which had practically taken care of foodgrains in the country are Punjab and Haryana.
Recently we have been facing a major problem in these two States. It is because in these two States production of two crops,
namely, wheat and rice, has become much popular and because only the production of two crops are being taken up
continuously and since they are consuming water continuously, productivity is coming down. We would like to prepare a special
programme. We are discussing this issue with the State Government. This particular problem is there in these two particular
States.

SHRI RAVICHANDRAN SIPPIPARAI : Sir, today a very large number of agricultural graduates are unemployed in this country.
Therefore, I would like know if the Government has any proposal to support these unemployed agricultural graduates by putting
up new soil testing laboratories in the country?

MR. SPEAKER: At last he has brought in the issue of the scientists.

SHRI SHARAD PAWAR: Sir, as I have said, the respective State Governments have already set up soil testing laboratories.
Recently, the Government of India has taken a decision to help the Krishi Vigyan Kendras. Already 304 soil testing laboratories
have been set up during 2004-05 and 2006-07. There is no specific scheme for unemployed agricultural graduates.

( Q. No. 244)
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SHRI SHARAD PAWAR: The Ministry of Science and Technology has

developed a particular type of technology, 3 ¢amilciislt & waeriiEice liwmn 31 w0l @1 DI 9F &) o UG DH IJF & I 3 weffca
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MR. SPEAKER: He has got a special name because of Maharashtra.
...(Interruptions)

MR. SPEAKER: Let there be silence in the House as it is a very important matter.
...(Interruptions)

SHRI SHARAD PAWAR: This particular subject regarding rainfall is .relating to the report of Meteorological Department in the
country The question is not regarding waiver or any other issue. If the hon. Member wants that type of information, I will require
a separate notice for it. ...(Interruptions)

MR. SPEAKER: smu<ht sigs @2 3, 3mu do omsel; The entire country is concerned, I am sure, about the suicide of farmers which,
according to me, is a national shame. Therefore, all of us should not politicize it but try to solve this issue in a manner which
behoves our great country.
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MR. SPEAKER: I have allowed the matter to be raised already in the House.
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MR. SPEAKER: Q. No. 245 - Shri Tukaram Ganpatrao Renge Patil = not present.

Shri L. Rajagopal.

(Q. No. 245)

SHRI L. RAJAGOPAL : Mr Speaker, Sir, thank you. India, after surpassing the USA, has now become the second largest
producer of cotton, after China.

Cotton farming takes place in more than nine million hectares, with an average yield of more than five bales per acre. If you see
the cost of seeds, it is very high. In fact, the Government of Andhra Pradesh has gone to the MRTPC and won the case, because
of which the price was brought down from Rs. 1,750 to Rs. 750.

I want to know from the hon. Minister whether it is true that the Central Institute of Cotton Research is working to release 25
varieties of indigenous Bt. Cotton which are better suited to the climatic conditions of dry and rainfed areas and also expected to
be sold between Rs. 50 and Rs. 100 per 450 grams.

EALT EIG © Seloll ol Yool 2
SHRI L. RAJAGOPAL : I also want to know when these varieties will be reaching the market.

SHRI SHARAD PAWAR: It is true that there are lot of advantages in Bt. Cotton and it is also true that there are a lot of complaints
about the Bt. Cotton. The main issue which has been raised by many States, especially by the farming community with the State
Government, is about the price.[usoffice71 About the price, it is true that Andhra Pradesh has taken certain decisions. Therefore, the
price has been brought down there. In other States also, companies are bringing down the prices. We have one Cotton Research
Institute located in Nagpur. That Institute is working for the last few years to develop an indigenous transgenic variety. But, they
have not reached that stage where we will be able to release that variety. Unless and until that variety comes in the market for
sale, unless and until we get clearance from the Ministry of Environment and Forests and Agriculture Ministry, we cannot provide
that seed for sale. It is only after getting all these clearances, that it will be possible. We are trying to provide a sort of seed to the
market, but we have not reached that stage as yet.

MR. SPEAKER: Thank you. Second Supplementary, please.

SHRI L. RAJAGOPAL : I would like to know from the hon. Minister the details of cases and companies behind selling fake Bt.
seeds in Andhra Pradesh during the last 3 years and the number of such cases registered. In fact, the Minister has already said
that 80 cases have been registered. I want to know what action has been taken against them.

3eRTel ARG ¢ A oft amuep! gt Bea S qar Awa &?

SHRI SHARAD PAWAR: This is a prerogative of the State Government. The State Governments have communicated to me that
they have registered a certain number of such cases and the cases are in the courts.

SHRI B. MAHTAB : Bt. Cotton is the only commercially grown GM crop in India which got the approval for cultivation in 2002. I
want to know whether it is a fact that only 3 hybrids of Mahyco were approved in 2002, whereas now 135 GM cotton varities of
16 companies have been approved by Genetic Engineering Approval Committee. Have any field trials been conducted? If so, are
there any laws or guidelines governing such trials? Have any violations been reported? Is it a fact that because of failure of
regulatory mechanism, States, like Orissa and Kerala have announced not to allow GM plants in their States?

SHRI SHARAD PAWAR: This process started in our country with MICO which was taking advantage of three types of transgenic
crops. Now, the situation is something different. In north zone, there are about 34 Bt. cotton hybrid varieties. In central-north
zone, there are 5 varieties. In central zone, there are 47 varieties. In central-south zone, there are 32 varieties. So, about 167
hybrid varieties are available in the country today. Whenever a decision is taken for approval of these varieties, especially Bt.
cotton, the developer has to take trials for at least 3 to 6 years in different parts of the State. These trials are under the
observation of Indian Council of Agricultural Research. After that, these trials are also observed by the Ministry of Environment
and Forests. After getting clearances from both the organisations, there is a high level committee which studies this entire issue



and decides whether we should allow this particular variety in the open market or not. So, it takes practically between 3 and 7
years and one has to consider whether it is environment-friendly, whether it is affecting any other crop or not. So, all these
angles, one has to study and only after that, some variety is released for sale.

SHRI BALASAHEB VIKHE PATIL : I would like to know from the Minister by when the existing Act of 1966 is likely to be
replaced. In 2004, a Bill was introduced in Rajya Sabha. The Standing Committee has already given its recommendation. At the
same time, Farmers' Rights Act, 2001 is also there. An authority in this regard was also created in 2005. Due to the fake seeds,
the crop has become dry resulting in suicides. By when are all these Acts likely to be passed? How can the loss be recovered? It
will be recovered from the seed company or from any other a[MSOffice8]gency.

SHRI SHARAD PAWAR: Sir, the Bill has already been introduced in Parliament. The Standing Committee has also given the
Report and the Bill is now pending before Parliament. Whenever there is an opportunity to take a final view on the Bill, the
Government is definitely eager to take an early action.

( Q. No. 246)
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MR. SPEAKER: So you have no proposal to reduce.[rg]

SHRI A.V. BELLARMIN : Sir, I want to know whether the Government will consider to remove the disparities in the tariff rates
among the tele-service providers in India and ensure a uniform tariff levied through the country the first.

MR. SPEAKER: He has answered it.



THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A. RAJA): Sir, I may be permitted to add to
that. The problem, as my colleague has put it, is that the tariff is not fixed by the TRAI, who is the regulator supposed to fix the
tariff. The concept which is being given by the tariff is the concept of forbearance. We have a healthy competition between the
existing operators. They are at liberty to have various packages, as my colleague put it. Sometimes, the rental charges may be
free, the pulse rate may be high or they can reduce the pulse rate and rental charges may be in excess, including the other
facilities. Likewise, they are giving separate packages.

Even in the other House, when I was responding to a question, a specific question was asked by an hon. Membera€|
MR. SPEAKER: You need not refer to that.

SHRI A. RAJA: Sir, even here, generally, I am being asked by the hon. Members whether the tariff is going to be fixed or not.
This point is well taken for the last 15 days in both the Houses. We have decided that let us refer the matter back to the Regulator
and if any solution is available, then I will come back to the House.
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SHRI A. RAJA: Sir, again the quality also is being controlled and monitored by TRAIL I have not come across any specific
allegation against BSNL or MTNL, owned by the Government as PSUs, that the quality of services are comparably less than the
other private operators. With regard to the rural tele-density, we have achieved more. The Government commitment is that by
2007, we have to reach seven percent, but we have reached more than that.

MR. SPEAKER: Q.No0.247 - Shri Bapu Hari Chaure — not present.
Shrimati Bhavana Pundalikrao Gawali — not present.
Q.No. 248 - Shri Prakash B. Jadhao — not present.

Shri Chandra Mani Tripathi
( Q. No. 248)
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SHRI SHARAD PAWAR: It has also been given in the Reply that the weighted average of A2 and FL costs per quintal is Rs.
1528.11. This is for the cotton season of 2007-08. Of course, this is a weighted average for all over India. Andhra Pradesh has a
different situation; Andhra Pradesh has got Rs. 1163 per quintal cost; Gujarat has got Rs. 1420 per quintal cost; Haryana has got
Rs. 1349 per quintal cost. Like that, it differs from State to State, but the weighted average is Rs. 1,528 per quintal. When the
1,528 is the weighted average for the whole country, the MSP for the medium staple has been given Rs. 1,800 per quintal and
for short staple it is given Rs. 2,030 per quintal. But, as on today, whatever information I am getting, today's market price is
higher than the price which has been fixed by the Government of India. In fact, the purchases from the Cotton Corporation of
India are also not up to the mark.
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MR. SPEAKER: He is a Minister for India.

off 9rG uar : w1 diferlt gF S & o 2 st AeRg sowms &) As I said, the weighted average cost per quintal is Rs. 1,528; and it is
given Rs. 2,000 per quintal. &€, (Interruptions)



SHRI K.S. RAO : The hon. Minister in his reply has stated that the CACP is deciding the Minimum Support Price on the basis of
the projected cost of production where he says, it is measured in terms of A2+FL costs, all expenses in cash and kind including
the rent paid for the leased-in land and imputed value of wages of the family labour.

MR. SPEAKER: That is there.

SHRI K.S. RAO : Yes, Sir What I want to say is that a lot of cotton growers, cotton growing farmers are committing suicides on
the basis that they are not getting even the input cost in their own land where they are not paying lease, whereas the hon.
Minister says he is including even the leased-in land price. Actually even this year there were cases of suicides, and there is huge
demand uproar to increase the MSP of the cotton from Rs. 2,000 per quintal to Rs. 3,500 per quintal. So, I would like to know
from the hon. Minister whether he will verify whether this rent of leased land also is included in the price correctly.

MR. SPEAKER: He has said that.

SHRI K.S. RAO : He has said it. If so, I would like to know whether he will consider the demand of the cotton growers to
increase the price to Rs. 3,500 per quintal.

SHRI SHARAD PAWAR: Generally, when we get a report from the CACP, CACP does not take a final view about the price.
Ultimately, the Cabinet takes a final decision about CACP on the basis of the recommendation of the CACP. Whatever the decision
has been, that decision has been taken for the whole yearly cotton season and for the entire country.[rio

You cannot change the decision for every month or every year because that will invite a serious problem. I have to make one
position very clear. When there is a shortage, in that year the Government do announce an additional bonus but for the last two
years, the country's cotton production is one of the highest, which the country has seen. Secondly, the domestic and international
markets are also very good, and that is the reason why there is no other decision has been taken.
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MR. SPEAKER: Q. No. 249 — Shri Rayapati Sambasiva Rao — not present.
Shri S.K. Kharventhan.[h11]

(Q. No. 249)

SHRI S.K. KHARVENTHAN : Sir, construction workers are a part of the country's unorganized sector, which accounts for 93 per
cent of the total workforce of 457 million people. However, their situation has not improved since Independence. They have no
guarantee of regular employment and they work for low wages without medical and other benefits.

The Committee headed by Dr. Arjun Sengupta has recommended various benefits like health insurance, maternity benefits,
insurance to cover natural and accidental death, old age pension, etc. ...(Interruptions)

MR. SPEAKER: Please put your question. There is not much time.

SHRI S.K. KHARVENTHAN : Sir, I would like to know from the hon. Minister whether all the recommendations contained in Dr.
Arjun Sengupta's Committee Report have been implemented. If not, the reasons thereof and the time by which it is likely to be
implemented.



SHRI OSCAR FERNANDES: Sir, as far as construction workers are concerned, there are already Acts, that is, the Construction
Workers Regulation of Employment and Conditions of Service Act, 1996 and the Building and Other Construction Workers
Welfare Cess Act, 1996. Sir, through these Acts, we have been able to provide social security to the workers in case of accidents,
loss of limbs and death, and this cess is being used for the welfare of the construction workers.

Other than that, the question raised by the hon. Member is about Dr. Arjun Sengupta Committee's Report. Sir, the Unorganized
Sector Workers' Bill has been introduced in both the Houses of Parliament and we will be able to deal with the problem of the
construction workers.

SHRI S.K. KHARVENTHAN : Sir, the Government of Tamil Nadu has implemented their own legislation for the welfare of the
building and other construction workers and formed the Tamil Nadu Construction Workers' Welfare Board' for them. Some States
have implemented the Central legislation and the remaining States have not implemented any laws for their welfare so far.

I would like to know whether the Union Government has issued any orders/directions to the State Governments which have not
so far implemented the laws for the welfare of the construction workers, and if not, the reasons thereof.

MR. SPEAKER: The Central Act should be applicable everywhere.

SHRI OSCAR FERNANDES: Sir, we have taken up the matter with every State. Eighteen major States in the country have already
accepted and implemented it also. We are trying to bring in line the rest of the States, and we are monitoring the matter on
regular intervals to see that every State will implement this law.

MR. SPEAKER: Q. No. 250 — Shri Raghunath Jha — not present.
Q. No. 251 — Shri Harisinh Chavda — not present.

Shri Mansukhbhai D. Vasava — not present.

Q. No. 252 — Shri M.P. Veerendrakumar. [h12

(Q. No. 252)

MR. SPEAKER: I have got you the reply. Now, Question Hour is over.

12.00 hrs.



